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Qrter dated 16..2004 - 	-a 
iearä siri 6.mohanty,2.erned couxsei 

fur the applicant and Shri A.K.Bose learned 

Senior Standing Counsel for the Respondents 

and perused the materials pled on recotd. 

Applicant, a casually eflgaged persi 

under the Responclents.-Department has filed this 

O.A. seeking a direction of this Tribunal for 

is regularistion, By filing a counter,the 

Respondents have disclosed that Decause of 

pendency of a crLminil case(G.R.(-'ase No.2115/94) 

in the Court of S.O.J.M., 3huaneswar, 

applicant's case for regularisation culd,,not 

e taken up for consideration. Today) in 

couse of hearing, the Aidvocate for the applicant 

produced a certified copy of the judnent 

dated 10.9.2004 renuered in G.R.Case No.2115/94 

wherein he has been acquitted by the Trial 

Court. 
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Since the e.pplic ant has already 

been acquitted from the criminal case as 

aforesaid, not it is for the Respondents 

to consider his case for regularisation. 

The Respondents should, therefore, 

examine the verasity of the statement relating 

to the acquittal of the applicant by the 

Criminal Court, whereafter, they should follow 

the procedure of granting him temporary 

status and then take him to regular establish-

ment, after following the due process of law. 

With the observation and direction 

as aforesaid, this O.A. is disposed of. No cor 
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